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I"'ﬁ. Thlb contempt petltloh was fil éd for w1llful d1$-
obedience of 1nterlm order passed 1n O.h.MJlQ/OL on 24.8 01
by which the urdet suspending the appllcant was kept in
ab eyance aﬁd'the_appLicant was ullawed to diécharge: her
duty iﬁ'ﬁéndriya Vidyal a, mathu:a Cantt and pay the salary.
3s” and when due. | ‘ :
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gl Sri N.P., 3ingh fileS a copy of order dated 642,01 b
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1‘order5,te that effect has been passed.

months and pemit the applicant to have. her Hqrs. at

Kendriya Vidyalaya, iMathura Cantt. The respondents have
also been directed to make payment of Salary due to the
applicanv. '

3e The counsel for responuents St@tes at bar that
the applicant has been allowed To Stay at Mathura and
| In view of the
statement ofathe counsel for applicant, we dqop the

cuntt?{;npt proceedings and noticeS issued to the TIespondents

.are dischgpged.
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